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Infnwtnfcture for Backward 
Districts

4140. SHRI S. D. SOMASUNDARAM: 
Will the Minister of INDUSTRY be 
pleased to state:

(a; the outlay proposed for provid­
ing essential infrastructure facilities 
in the selected industrially backward 
districts as envisaged in the Fifth 
Plan; and

(b) the expenditure incurred end 
the progress made in providing infra­
structure?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a)
Jnd (b). The draft Fifth Five Year 
Plan envisaged an outlay of Rs. 35 
Crores for "Backward Area Develop­
ment” (and not specifically for provi- 
!}0n of infrastructure facilities alone). 
The corresponding outlay in the Final

th FLvq Yeas PUw. ie B&. & ware*

for 1977—79. No expenditure has been 
incurred against this provision as the 
auestlon of evolving appropriate in­
stitutional arrangements for develop­
ment of backward areas is being ex­
amined.

Probe into oorruptiea and nepotism in 
Doordarshan

4141. SHRI NAWAB SINGH CHAU- 
JIAN; Will the Minister of INFORMA­
TION AND BROADCASTING be pleas­
ed te state.

(a) whether Government’s atten­
tion has been drawn to an article pub­
lished in the film weekly ‘Screen* 
dated 3rd June, 1977 with regard to 
the corruption and nepotism in Door* 
darshan;

(b) if so, what action Government 
propose to take against those who have 
been mentioned in the said report: 
2nd

(c) whether Government propose to 
order an enquiry into the acts of 
commission and omission with regard 
to the selection of Producers, Produc­
tion Assistants and General Assistants 
jnade during the last three years both 
in All India Radio and T.V.?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) Yes, Sir.

(b) and (c). The allegations made 
in the article are too general and 
vague to permit action being taken 
against those alluded to therein; or to 
order an enquiry in the alleged sets of 
commission and omission. If there are 
any specific cases, with concrete evid­
ence to establish a prima-facie case, 
and these are brought to the notice of 
the Government, appropriate action 
vtrould be taken.

Suo moto, Government are, how­
ever, enquiring into alleged irregularL 
t,iea in selection of some posts of Pro­
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ducers and Production Assistants. The 
system of engagement of Springers is 
also under examination with a view to 
streamlining it.
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Film Kissa Karst Ka’

4143. SHRI SATISH AGAHWAL: * 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: <

(a) what was the agcncy or the 
particular officer who ruled that the 
Hindi film entitled ‘KISSA KURSI KA’ 
could not be released to public, the 
reasons why such a decision was 
taken;

(b ) who was producer and director 
o f this film, who were its financiers, 
whether any assistance to it was 
sought from Film Finance Corpora­
tion; and

(c) what was the criterion of con­
sidering this film rs not worth release 
to public, whether Government would 
release it if its copy wf>s made avail­
able now?

THE MINISTER OF INFORMA­
TION AND BROADCASTING (SHRI 
L. K ADVANI): (a) and (c). The
fi’m KISSA KURSI KA was examin­
ed by the Central Government in 
exercise of the powers conferred by 
Sub-section (1) of Section 6 of the 
Cinematograph Act, 1952 and it was 
decided that the film should not be 
given a censor certificate for public 
exhibition, on the grounds that the 
film was against the interests of the 
security of the State, friendly rela­
tions with foreign States, public 
order, and was likely to incite the 
commission of offences against the 
established laws of the country. 
These powers were exercised by the 
then Joint Secretary (Information) 
in the Ministry of Information and 
Broadcasting, Incharge of the Film 
Wing, with the approval of the then 
Minister for Information and Broad­
casting.

With regard to permitting the 
release of this film if a copy now 
becomes available, the Central Gov­
ernment, having already refused a




